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FORM II

(See Rule 10)
APPLICATION FOR AUTHORIZATION OR RENEWEL OF AUTHORISATION 

(To be submitted by occupier of Health Care Facility or Common Bio-Medical Waste Treatment
Facility)

                                                                                    
To ,
The Member Secretary,
 Uttar Pradesh Pollution Control Board

                                                                                    
1 Particulars of the applicant:

i) Name of the applicant : SANJAY PRAKASH GARG

Designation :

ii) Name of the Institution : MEDICARE ENVIRONMENTAL
MANAGEMENT PVT LTD

Address for correspondence : C-21, PHASE-1, MG ROAD, UPSIDC INDL
AREA, GHAZIABAD

Landline phone No : 06398657202-24446000

Mobile No. : 9971693775

E-mail Id : sanjayprakash.garg@resustainability.com

2 Activity for which authorisation is sought:

Collection,Storage,Reception,Transportation,Treatment or processing or conversion,Disposal or
destruction use

3 i) Authorization now Applied For : : Renewal

3 ii) Previous Authorization Details :

Date of Application
for BMWA

BMWA Type Authorisation No Issued date Valid date

 05/01/2024  Renewal  06(iv)/BMW-05/19  10/04/2019  31/12/2023

iii) Status of CTE/CTO-latest consent type,
issued date and validity date

: Application No. 22583741 Dt. 06.10.2023 for
five year is under consideration, valid CTO(Air
&
Water)170880/UPPCB/Circle1(UPPCBHO)/CT
O/both/Hapur/2022 valid upto 31st Dec 2023

iv) GPS Coordinates- Lat/Lon of the location of
applicant facility(In decimal degress with 6
decimals)

Latitude:  28.655898 (N Decimal degrees)
Longitude:  77.564386 (E Decimal degrees)

4 i) BMW Facility Type : CBMWTF

 ii) BMW Facility Status : CBMWTF-Common Facility

50309
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iii) Address of the location of Health Care Facility
or CBMWTF

: C-21, PHASE-1, MG ROAD, UPSIDC INDL
AREA, GHAZIABAD

iv)  CBMWTF-Office and location address of
treatment and disposal

: M/s Medicare Environmental Management
Pvt.Ltd. (Semb Remky. Environmental
Management Pvt. Ltd.) C-21 Phas-1 Masuri
Gulowthi Road, UPSIDC, Ghaziabad, Phone
no.- 91203250674, Fax no- 0120 2678917 /
 M/s Medicare Environmental Management
Pvt.Ltd. (Semb Remky. Environmental
Management Pvt. Ltd.) C-21 Phas-1 Masuri
Gulowthi Road, UPSIDC, Ghaziabad, Phone
no.- 91203250674, Fax no- 0120 2678917

5) Details of CBMWTF:

i) No of HCFs covered by the CBMWTF : 2280

ii) No of beds covered by the CBMWTF : 20524

iii) Installed treatment and disposal capacity of
CBMWTF

: 4500 Kg/day

iv) Quantity of BMW treated or disposed by
CBMWTF

: 2577 Kg/day

v) Jurisdictional area and distance covered by the
CBMWTF

: 150 KM

vi) Contingency (future upgradation) plan of
CBMWTF

: NA

vii) Quantity of BMW handled, treated or disposed:

51310



3

Catego
ry

Type of Waste Quantity
Generated or
collected in
Kg/day

Method of Treatment and
Disposal as per Schedule-I

Yellow a) Human Anatomical
Waste

1400 Incineration

b) Animal Anatomical
Waste

400 Incineration

c) Soiled Waste 400 Incineration

d)Expired or Discarded
Medicines

400 Incineration

e)Chemical Solid Waste 200 Incineration

f) Chemical Liquid Waste 100 Onsite ETP to treat and conform to
the discharge standards

g)Discarded linen,
mattresses, beddings
contaminated with blood
or body fluid

50 Disinfection followed by
Incineration

h) Microbiology,
Biotechnology and other
clinical laboratory waste

50 Sterilisation followed by
Incineration

Red Contaminated waste
(Recyclable)

800 Autoclaving followed by shredding.
Treated waste to be sent to
Authorised recyclers or for energy
recovery or plastic to Diesel or fuel
oil or for road making

White(
Translu
cent)

Waste sharps including
Metals

100 Autoclaving followed by shredding.
Treated waste to be sent to Iron
foundries or sanitary landfill or
designated concrete waste sharp pit.

Blue Glassware 400 Disinfection or  Autoclaving or
microwaving or hydroclaving and
then sent for recycling

Metallic Body Implants 200

Total 4500 Kg/Day

6i) Mode of Transportation of BMW : Common Facility Vehicle

ii) Details of Treatment equipments available for treatment of BMW:

52311
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 Date: 04/01/2024

 Enclosures:
1.  Balance sheet Or CA Certificate       

2.  BMW Authorization Compliance Report       

Sl
No

Treatment equipment No of units Type and capacity of each unit

1 Incinerators 1 150 kg/hour

2 Plasma Pyrolysis 0

3 Autoclaves 1 430 ltr/batch

4 Microwave 0

5 Hydroclave 0

6 Shredders 1 300 kg/hour

7 Needle tip cutter or
destroyer

0

8 Sharp encapsulation or
Concrete pit

0

9 Deep burial pits 0

10 Chemical disinfection 0

11 Any other treatment
equipment

1 10 KLD ETP

7 Details of directions or notices or legal
actions if any during the period of earlier
authorisation

:

8 Declaration

     I do hereby declare that the statements made and information given above is true to the best of
my knowledge and belief and that I have not concealed any information.
  	  I do also hereby undertake to provide any further information sought by the prescribed Authority
in relation to these rules and to fulfil any conditions stipulated by the prescribed Authority.

Signature of the applicant

Name and Designation
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File No:10-51/2016-IA-III
Government of India

Ministry of Environment, Forest and Climate Change
IA Division

***

Dated 29/12/2023

To,

Sanjay Prakash Garg
M/s Ramky Enviro Engineers Limited
13th Floor, Ramky Grandiose, Ramky Towers Complex, Gachibowli, Hyderabad , RANGA REDDY, 
TELANGANA, , 500032
medicarebmw@gmail.com

Subject: Establishment of 1.5 M Kcal/hr (500 kg/hr) Hazardous Waste Incinerator (Up gradation) at 
UPSIDC Phase 1, Village Amapur Lodha, Tehsil Hapur), District Ghaziabad, Uttar Pradesh from 
M/s Ramky Enviro Engineers Limited - Transfer of Environmental Clearance - reg.

Sir/Madam,
This is in reference to your application submitted to MoEF&CC vide proposal number 
IA/UP/INFRA2/433761/2023 dated 20/06/2023 for grant of transfer of Environmental Clearance (EC) 
to the project under the provision of para 11 of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC23A3201UP5792098T

(ii) File No. 10-51/2016-IA-III

(iii) Clearance Type Transfer of EC

(iv) Category A

(v) Project/Activity Included Schedule No.
7(d ) Common hazardous waste treatment, storage 
and disposal facilities (TSDFs)

(vi) Sector INFRA-2

(vii) Name of Project

Establishment of 1.5 M Kcal/hr (500 kg/hr) 
Hazardous Waste Incinerator (Up gradation) at 
UPSIDC Phase 1, Village Amapur Lodha, Tehsil 
Hapur, District Ghaziabad, Uttar Pradesh

(viii) Name of Company/Organization
(ix) Location of Project (District, State) GHAZIABAD, UTTAR PRADESH

(x)  Issuing Authority MoEF&CC

(xi)  EC Date 14/12/2023

Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003

Page 1 of 2IA/UP/INFRA2/433761/2023
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(xiii)  Details of Transferee
Level 11B, Aurobindo Galaxy, Hyderabad 
Knowledge City, Hitech City Road, Hyderabad 
Telangana 500081,Hyderabad,518,36,500081

(xiv)  Details of Transferor
M/s Ramky Enviro Engineers Limited, 13th Floor, 
Ramky Grandiose, Ramky Towers Complex 
Hyderabad - 500032,Hyderabad,518,36,500032

3. The Ministry had earlier issued Environmental Clearance (EC) vide letter No. 10-51/2016-IA-III dated 03.05.2018 for 
the establishment of 1.5 M Kcal/hr (500 kg/hr) Hazardous Waste Incinerator (Up gradation) at UPSIDC Phase 1, Village 
Amapur Lodha, Tehsil Hapur), District Ghaziabad, Uttar Pradesh by M/s Ramky Enviro Engineers Limited. Thereafter, 
the Ministry issued an addendum to EC vide letter no 10-51/2016-IA-III dated 10.07.2018.
 
4.         M/s Medicare Environmental Management Pvt. Ltd has submitted a copy of undertaking /NOC signed by the 
authorized signatory to abide by the terms and conditions stipulated in the EC granted vide letter No. 10-51/2016-IA-III 
dated 03.05.2018 and 10.07.2018 issued by the Ministry of Environment, Forest and Climate Change to the M/s Ramky 
Enviro Engineers Limited. 
 
5.         As per the relevant provisions of the EIA Notification, 2006 as amended, the EC for the establishment of 1.5 M 
Kcal/hr (500 kg/hr) Hazardous Waste Incinerator (Up gradation) at UPSIDC Phase 1, Village Amapur Lodha, Tehsil 
Hapur, District Ghaziabad, Uttar Pradesh granted by the Ministry of Environment, Forest and Climate Change vide 
letter No. 10-51/2016-IA-III dated 03.05.2018 and 10.07.2018 is hereby transferred from ‘M/s Ramky Enviro Engineers 
Limited (CIN U74140TG1994PLC018833) to M/s Medicare Environmental Management Pvt. Ltd (CIN: 
U24117TG1997PTC026555), on the same terms and conditions.
 
6.         All other conditions stipulated in the MoEFCC letter No 10-51/2016-IA-III dated 03.05.2018 and 10.07.2018 shall 
remain unchanged. 
 
7.         This issues with the approval of the Competent Authority.

Copy To

The DDG, Regional office, Ministry of Environment, Forests and Climate Change, Kendriya Bhavan, 5thFloor, 
Sector-H, Aliganj, Lucknow- 226 024.

1. 

The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-Office Complex, East Arjun Nagar, New 
Delhi - 110032.

2. 

The Member Secretary, Uttar Pradesh Pollution Control Board, Building. No. TC12V, Vibhuti Khand, Gomti Nagar, 
Lucknow-226 010.

3. 

Monitoring Cell, MoEF&CC, Indira Paryavaran Bhavan, New Delhi.4. 

Guard File/ Record File/ Notice Board/MoEF&CC website.5. 

Additional EC Conditions
N/A

Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003

Page 2 of 2IA/UP/INFRA2/433761/2023
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

                   
                   
      Ref. No :   4867/UPPCB/Ghaziabad(UPPCBRO)/HWM/GHAZIABAD/2018 Dated:
01/10/2018
                   
   To, 

M/s MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD

C 21, PHASE 1, MG ROAD, UPSIDC IND AREA,GHAZIABAD,GHAZIABAD,201015
Tehsil :Bhojpur
District :GHAZIABAD

                   
                   
Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 
                   

1. Number of authorization and date of issue 4867  and  01/10/2018 .

2. Reference of application (No. and date) 2906207  and  13/09/2018 .

3. Mr SANJAY PRAKASH GARG of M/s MEDICARE ENVIRONMENTAL
MANAGEMENT PVT LTD is hereby granted an authorization based on the enclosed signed
inspection report for generation, collection,   utilization, storage and  disposal or any other use
of hazardous or other wastes or both on the premises situated at 	C 21, PHASE 1, MG ROAD,
UPSIDC IND AREA,GHAZIABAD .

Details of Authorisation

S No. Category of Hazardous
Waste as per the Schedules
I,II and III of these rules

Authorised mode of disposal
or recycling or utilization or

co-processing, etc.

Quantity(ton/annum)

1 Used Oil (Schedule 1 Cat. 5.1) Recyclers 500 LTR PER ANNUM

2 WET SCRUBBER Sludge
(Schedule 1 Cat. 35.3)

TSDF 0.5 Ton per year

3 Oil soaked Cloth (Schedule 1
Cat.33.2)

TSDF 100 Kg. per Day

4 Incinerator Ash (Schedule 1 Cat.
37.2

TSDF 84 Ton per year

1. The authorization shall be valid for a period of  30/09/2023 from the date of issue of this letter
.

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1.  The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2.  The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3.  The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4.  Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .
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 B     Specific Conditions of Authorization
                   
                   
 
The authorization shall be valid for Generation, Collection, storage and disposal of hazardous waste
through TSDF/Recycler generated from the industry as below-
 
i.	Used Oil (Schedule 1 Cat.5.1) through Recycler, Quantity 500 Liter per year
iii.	Wet Scrubber Sludge (Schedule 1 Cat. 35.3) through TSDF, Quantity 0.50 Ton  per year.
iii.	Oil soaked Cloth/Cotton Rags (Schedule 1 Cat.33.2) through TSDF, Quantity 100 Kg per day
iv.	Incinerator Ash (Schedule 1 Cat. 37.2) through TSDF, Quantity 84 Ton  per year.
 
1.	The authorization shall be valid for a period of Five Year from the date of issue, if not suspended
or cancelled earlier.
2.	The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors.
3.	All hazardous waste containers and bags shall be provided with a general label. The storage area
should be at an isolated spot in the premises and must be fenced, covered and duly marked.
4.	The authorized person or agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.
5.	It is brought to your notice that as per the order dated 14.11.2003 passed by the Honorable
Supreme Court in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes

5.  The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6.  The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7.  It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8.  The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9.  The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer of exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .
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(Management and Tran boundary Movement) Rules, 2016 shall be allowed to operate without valid
authorization. It is also provided in the same orders that industries which are not complying with the
conditions of authorization shall not be allowed to operate. Hence in case you fail to apply for
authorization, before its expiry or fail to comply with conditions of the earlier authorization issued
to you, closure order shall be issued against your industry without any further notice.
6.	The applicant must file returns on prescribed Form 4 along with a compliance report of this letter
and should also maintain records on Form 3 and present it to Board s inspecting officials.
7.	In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.
8.	The authorized person or agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorization of the Board.
9.	In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable
corrosive, explosive and toxic nature must be safely collected and stored.  Non-compatible wastes
must be suitably and safely handled.
10.	It is within the powers and functions of the U.P. Pollution Control Board to modify or revoke the
terms and conditions of the authorization issued under the Rule 7 of Hazardous and Other Wastes
(Management and Tran boundary Movement) Rules, 2016.
11.	You are directed to display on-line data and display board outside the main factory gate with
regard to quantity and nature of hazardous chemicals being handled in the plant, including waste
water and air emission and solid hazardous waste generated within the factory premises. Necessary
compliance should be sent within 15 days of receipt of this letter.
12.	It is the mandatory duty of the authorized person or agency to comply with the guidelines for
transportation of hazardous waste in accordance with rule 18 of Hazardous and Other Waste
(Management and Tran boundary Movement) Rules, 2016.
13.	It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags
and then temporarily stored in a lined RCC tank and pit with suitable shed.
14.	An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.
15.	Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record
shall be maintained.
16.	The occupier, transporter and operator of a facility shall be liable for damages caused to the
environment resulting due to improper handling and disposal of hazardous waste listed in schedule
1,2, and 3 and shall be liable to pay a fine  as levied by the State Pollution Control Board under the
rules.
17.	Details of raw material (which is Hazardous waste) and product along with quantity shall be sent
within a month.
18.	You shall become the member of any common TSDF for S.L.F. (Ms U.P. Waste Management
Project Kumbhi Kanpur Dehat or Ms Bharat Oil and Waste Management Ltd., Kumbhi, Akbarpur,
Kanpur Dehat.  permitted by U.P.P.C.B)., and start sending the stored hazardous wastes for final
disposal to the TSDF and report back to U.P.P.C.B. with the required manifesto (document of
proof) within one or three month of this letter.
19.	The unit shall ensure that H.W. is regularly sent to Authorized common TSDF and shall not store
for more than 90 days in accordance with under rule 8 of HOWM Rules, 2016. 
20.	Emission from the Common or Captive incinerator stack shall meet the prescribed standards
under Environmental Protection Act. 1986.
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21.	Copies of Hazardous Waste Manifest in Form 10 shall be sent regularly to UPPCB for each
category of waste sent to TSDF or Incinerator.
22.	This authorization is valid till the industry is having valid consent as per the provisions of Air
(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control of Pollution)
Act, 1974.
23.	Industry shall comply the provisions of EP Act, 1986, Water (Prevention and Control of
Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as amended
and E waste (Management  and Handling) Rules, 2016.

      ( Authorized Signatory )
                   
                   

UTTAR PRADESH POLLUTION CONTROL BOARD 
                   
                   
Copy to: To the Regional Officer, U.P.Pollution Control Board, RO UPPCB Ghaziabad for

information and  necessary action .
                   

    CEO/EE, I/C Circle___________
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----This is computer generated application ----

 https://upocmms.nic.in/ - (UPPCB)

                                          

UTTAR PRADESH POLLUTION CONTROL BOARD
                                          

FORM 1
[See Rules 6(1)]

                                          

Application required for grant/renewal of authorisation for generation or collection or storage or
transport or reception or recycling or reuse or recovery or pre-processing or co-processing or
utilisation or treatment or disposal of hazardous and other waste

                                          

Part A: General( to be filled by all)
                                          

1.
(a)

Name and address of the unit and location of facility: MEDICARE ENVIRONMENTAL
MANAGEMENT PVT LTD
C-21, PHASE-1, M.G. ROAD, UPSIDC
INDUSTRIAL AREA,
HAPUR.,HAPUR,245101

(b) Name of the Occupier of the facility or operator of
disposal facility with designation,Tel,Fax and e-mail:

SANJAY PRAKASH
GARG//9971693775/sanjayprakash.garg@r
esustainability.com

(c) Authorisation required for(Please tick mark appropriate
activity or activities:)

Generation,Storage,Transportation

(d) In case of renewal of authorization previous
authorization numbers and dates and provide copies of
annual returns of last three including the compliance
reports with respect to the conditions of Prior
Environmental Clearance, wherever applicable:)

2. Nature and quantity of Hazardous waste handled in T/Annum (or) KL/Annum
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----This is computer generated application ----

 https://upocmms.nic.in/ - (UPPCB)

Name of
Process

Name of
Hazardo
us Waste
(Categor

y No)

Quantity Waste
Type

Waste
Storage

Waste
Disposal

Source
of

generatio
n of

waste

Physical
status

Quantity
stored at
any time

Quantity
accumul
ated as
on 31st
March

Hazardous
waste
treatment
processes,
e.g. pre-
processing,
incineration
and
concentratio
n

Ash
from
incinerat
or and
flue gas
cleaning
residue

160
T/Annu
m

Landfilla
ble

Containe
rs-
shipping

Common
Landfill-
TSDF,G
ummidip
oondi

INCINE
RATOR

Solid 12 T 140 T

Hazardous
waste
treatment
processes,
e.g. pre-
processing,
incineration
and
concentratio
n

Sludge
from wet
scrubber
s

100
T/Annu
m

Landfilla
ble

Containe
rs-
shipping

Common
Landfill-
TSDF,G
ummidip
oondi

ETP Semi
solid

8 T 90 T

Industrial
operations
using
mineral or
synthetic oil
as lubricant
in hydraulic
systems or
other
applications

Used or
spent oil

0.5
KL/Ann
um

Incinera
ble

Plastic
Drums

Common
Landfill-
TSDF,G
ummidip
oondi

DG &
MOTOR
S

Liquid 0.2 KL 0.1 KL

3.(a
)

Year of commissioning and commencement of
Production?

2004

  (b) Whether the industry works 1 shift/2 shifts/round the
clock?

one shifts
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----This is computer generated application ----

 https://upocmms.nic.in/ - (UPPCB)

                                          

                                          

Part B: To be filled by hazardous waste generators
                                          

4. Provide copy of the Emergency Response Plan (ERP)
which should address procedures for dealing with
emergency situations (viz. Spillage or release or fire) as
specified in the guidelines of Central Pollution Control
Board. Such ERP shall comprise the following, but not
limited to:
•	Containing and controlling incidents so as to minimise
the effects and to limit danger to the persons,
environment and property;
•	Implementing the measures necessary to protect
persons and the environment;
•	Description of the actions which should be taken to
control the conditions at events and to limit their
consequences, including a description of the safety
equipment and resources available;
•	Arrangements for training staff in the duties  which
they are expected to perform;
•	Arrangements for informing concerned authorities and
emergency services; and
•	Arrangements for providing assistance with off-site
mitigatory action.
(To be attached separately)

Attached

5. Provide undertaking or declaration to comply with all
provisions including the scope of submitting bank
guarantee in the event of spillage, leakage or fire while
handling the hazardous and other waste
(To be attached separately)

Attached

 (a) Products Details

Product Name Quantity Unit

ASH 450.0 Kg/Day

SLUDGE 250.0 Kg/Day

 (b) By Products Details

Raw-Material Name Raw-Material Quantity Unit

NA 0.0 Metric Tonnes/Day

 (c) Process description including process flow sheet
indicating Inputs and Outputs (raw materials,
chemicals, products, by-products,wastes, emissions,
wastewater etc.) Please attach separate sheets: )

Attached

 (d) Characterstics(waste-wise) and Quantic of waste generation per annum:
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----This is computer generated application ----

 https://upocmms.nic.in/ - (UPPCB)

Schedule Name of
Process

Name of
Hazardo
us Waste
(Categor

y No)

Quantity Characte
risitics of

each
waste

The details
of utilization
with in the
plants such
as Reuse/

Recycling/
Recovery/R
eprocessing

etc

If not
utilised

within the
plant,

provide
details of

what is done
with this

waste

Details of
arrangement

s for
transportatio
n to actual

users/ TSDF

Details of
the

environment
al

safeguards
and

environment
al facilities

provided for
safe

handling

Schedule
I

Hazardo
us waste
treatmen
t
processe
s, e.g.
pre-
processi
ng,
incinerat
ion and
concentr
ation

Ash
from
incinerat
or and
flue gas
cleaning
residue

160
T/Annu
m

Secured
Landfill

UP Waste
Managemen
t Project,
Kanpur

Store in MS
container

Schedule
I

Hazardo
us waste
treatmen
t
processe
s, e.g.
pre-
processi
ng,
incinerat
ion and
concentr
ation

Sludge
from wet
scrubber
s

100
T/Annu
m

Secured
Landfill

UP Waste
Managemen
t Project,
Kanpur

Store in MS
container

Schedule
I

Industria
l
operatio
ns using
mineral
or
synthetic
oil as
lubricant
in
hydrauli
c
systems
or other
applicati
ons

Used or
spent oil

0.5
KL/Ann
um

UP Waste
Managemen
t Project,
Kanpur

Store in
Plastic
Drums

 (e) Hazardous and other wastes generated from storage of
hazardous chemicals as defined under the Manufacture,
Storage and Import of Hazardous Chemicals Rules,
1989.

,C-21, PHASE-1, M.G. ROAD, UPSIDC
INDUSTRIAL AREA,
HAPUR.,HAPUR,245101,C-21, PHASE-1,
M.G. ROAD, UPSIDC INDUSTRIAL
AREA, HAPUR.,HAPUR,245101
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----This is computer generated application ----

 https://upocmms.nic.in/ - (UPPCB)

                                          

                                          

Part C: To be filled by Treatment, storage and disposal facility operators
                                          

                                          

                                          

Part D: To be filled by recyclers or pre-processors or co-processors or users of hazardous or other
wastes

                                          

1. Provide details of the facility including:

 (i) Location of site with layout map: C-21, PHASE-1, M.G. ROAD, UPSIDC
INDUSTRIAL AREA,
HAPUR.,HAPUR,245101

 (ii) Safe storage of the waste and storage capacity

 (iii) The treatment processes and their capacities

 (iv) Secured Landfills

 (v) Incineration, if any

 (vi) Leachate Collection and Treatment System

 
(vii)

Fire Fighting Systems

 
(viii

)

 Environmental management plan including monitoring

 (ix)  Arrangement for transportation of waste from
generators

 2.  Provide details of Any other activities undertaken at
the Treatment, storage and disposal facility site.

3. Attach a Copy of prior Environmental Clearance Not Attatched

1. Nature and quantity of different wastes received per annum from domestic sources or imported or
both:

Hazardous Wastes Type Quantity Source (Domestic/Imported)

2. Installed capacity as per registration issued by the
District Industries Centre or any other authorised
Government agency. Provide copy:

Not Attatched

3. Provide details of secured storage of wastes including
the storage capacity

MS CONTAINER(COVERED) WITH
CAPACITY 12TON

4. Process description including process flow sheet
indicating equipment details, inputs and outputs (input
wastes, chemicals, products, by-products, waste
generated, emissions, waste water, etc.) Attach separate
sheets:

Not Attatched

5. Provide details of end users of products or by-products NA

6. Provide details of pollution control systems such as
Effluent Treatment Plant, scrubbers, etc. including
mode of disposal of waste

ETP 10KLD, WET SCRUBBER,
QUENCHER, VENTURI
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----This is computer generated application ----

 https://upocmms.nic.in/ - (UPPCB)

                                          

                                          

                                          

Enclosures :
1.  Compliance Report     (Attached)  

2.  Emergency Plan     (Attached)  

3.  Process Flow chart     (Attached)  

4.  Declaration      (Attached)  

5.  Annual Report Fy-19-20     (Attached)  

6.  Annual Report Fy-20-21     (Attached)  

7.  Annual Report Fy-21-22     (Attached)  

8.  Hazardous Authorization     (Attached)  

9.  Copy of the Emergency Response Plan     (Attached)  

10.  Undertaking or declaration to comply     (Attached)  

11.  Manufacturing process with flow sheet     (Attached)  

7. Provide details of occupational health and safety
measures

PPE IS USED

8. Has the facility been set up as per Central Pollution
Control Board guidelines? If yes, provide a report on
the compliance with the guidelines:

9. Arrangements for transportation of waste to the facility BY TSDF VEHICLE

Place: Signature of the Applicant

Date: Name and Designation
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UTTAR PRADESH POLLUTION CONTROL BOARD

TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com  Website: www.uppcb.com

______________________________________________________________________________________
                   
      Ref. No :   21947/UPPCB/Circle1(UPPCBHO)/HWM/HAPUR/2023

Dated :03/01/2024
                   
   To, 

M/s MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD

C-21, PHASE-1, M.G. ROAD, UPSIDC INDUSTRIAL AREA, HAPUR.,HAPUR,245101
Tehsil :Hapur
District :HAPUR

                   
                   
Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 
                   

1. Number of authorization and date of issue 21947  and  03/01/2024 .

2. Reference of application (No. and date) 22583741  and  31/08/2023 .

3. Mr SANJAY PRAKASH GARG of M/s MEDICARE ENVIRONMENTAL
MANAGEMENT PVT LTD is hereby granted an authorization based on the enclosed signed
inspection report for generation, collection,   utilization, storage and  disposal or any other use
of hazardous or other wastes or both on the premises situated at C-21, PHASE-1, M.G.
ROAD, UPSIDC INDUSTRIAL AREA, .

Details of Authorisation

S No. Category of Hazardous
Waste as per the Schedules
I,II and III of these rules

Authorised mode of disposal
or recycling or utilization or

co-processing, etc.

Quantity(ton/annum)

1 Schedule I, Cat 5.1 Used or spent
oil

Through Authorised
Recycler/TSDF

0.5 KL/Annum

2 Schedule I, Cat 37.1 Sludge from
wet scrubbers

Through TSDF 36.5 Ton/Annum

3 Schedule I, Cat 37.2 Ash from
incinerator and flue gas cleaning
residue

Through TSDF 110 Ton/Annum

1. The authorization shall be valid for a period of  02/01/2029 from the date of issue of this letter
.

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1.  The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2.  The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3.  The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .
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 B     Specific Conditions of Authorization
                   
                   
1- The unit will submit the proof of depositing the requisite processing fees of application in a
month otherwise this authorization will stands automatically cancelled.
2- The wastes must be safely collected in leak proof containers and shall be duly marked in a
manner suitable for handling, storage and transport and the packaging shall be easily visible and be
able to with stand physical conditions and climatic factors. All hazardous waste containers/bags
shall be provided with a general label as given in Form 8. The storage area should be at an isolated
spot in the premises and must be fenced, covered and duly marked.
3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.
4- It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.
5- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.

4.  Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5.  The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6.  The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7.  It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8.  The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9.  The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
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You should also maintain records on Form-3 and present it to Board's inspecting officials.
6- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.
7- It is also the mandatory duty of the occupier of industry as well as operator of a facility to
develop suitable waste treatment and disposal facility and the design of the facility must be
approved by the Board. Details along with the project report must be sent in this regard within
fifteen days of receipt of this letter, otherwise the industry shall become member of a common
TSDF and the industry shall start sending the Hazardous waste already stored along with the
Hazardous waste generated at present at this TSDF. The proof of valid membership of TSDF along
with proof of disposal of hazardous waste to TSDF shall be sent to U.P. Pollution Control Board
within three months.
8- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.
9- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.
10- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.
11- It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
12- The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.
13- You are directed to display online data outside the main factory gate with regards to quantity
and nature of hazardous chemicals being handled in the plant including waste water and air
emissions and solid hazardous waste generated within the factory premises. Necessary compliance
should be sent within fifteen days of receipt of this letter.
14- It is the mandatory duty of the authorized person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.
15- You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.
16- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.
17- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.
18- Ground water monitoring report of premises shall be submitted within one month.
19- Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.
20- The authorized actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorization.

74333



      ( Authorized Signatory )
                   
                   

UTTAR PRADESH POLLUTION CONTROL BOARD 
                   
                   
Copy to: To the Regional Officer, U.P.Pollution Control Board, RO UPPCB GHAZIZBAD for

information and  necessary action .
                   

    CEO/EE, I/C Circle___________
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FORM 1

CONSENT SEEKING FORM
(To be submitted in triplicate)

                   
(See RULE 27)

                   
Application for consent for emissions/continuation of emission under section 21 of the Air (Prevention and

Control of Pollution) Act, 1981.
                   

                   
To , 
The Member Secretary,
U. P. Pollution Control Board,
Lucknow.
                   
Sir,
                   
I/We hereby apply for CONSENT under Section 21 of the Air(Prevention and Control of Pollution)Act,
1981(14 of 1981) to make emission from Industrial Plant owned by (1)
 SANJAY PRAKASH GARG for a period upto (2) 5 years

                   
                   
                   

From , Dated

MEDICARE ENVIRONMENTAL
MANAGEMENT PVT LTD, C 21, PHASE 1, MG
ROAD, UPSIDC IND
AREA,GHAZIABAD,GHAZIABAD,201015
City:
Block:Bhojpur
District:GHAZIABAD

16/11/2018

2. The annexure, appendices other particulars and plans in triplicate are attached herewith.

3. I/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge.

4. I/We hereby submit that in case of change either of the point or the quantity of discharge or its
quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

5. I /We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period

6. I/We undertake to furnish other information within one month of its being called by the Board.

7. Bank Details.

Bank Draft No. Date Amount

Accompaniments:-

1.  Report showing project cost     (Attached)

2.  Statement showing measures taken for increasing tree and forest cover.     (Attached)

Yours faithfully,

Signature

Annexure R7/7 77(Colly)336



Name of the applicant: SANJAY PRAKASH GARG

Address of the Applicant: H.NO-1/4905,Gali no-
08,Balbir Nagar,Shahdara
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ANNEXURE TO FORM
                   

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining
thereto shall be liable to an action under the provisions of the Act .
While filling this Annexure the applicant shall in respect of such of the items as do not pertain to his activity
state 'not applicable' and shall not leave blank .
                   

A process flow diagram must be included with this statement showing entry and exit points of all raw
materials, intermediate products, by products and finished products, Detail process and control equipment.:
(See Enclosure)
                   
                   

Existing

7. State Working season per year of the
plant:

: Jan to Jan

8. (a) Number of workers attending the
factory shift wise &/ or per day

: 48

(b) Number of workers residing in the
premises

: 0

9. Indicate the present use of the land in the vicinity(5 Km.radius) of the:

Name of Surrounding Distance(in meters) Description

Commercial 12000 GHAZAIBAD

Railway Line 5000 MASSORI R STATION

National Highway 5000 NH 24

River 800 GANG NAHAR

10. Climatological and Meterological
Details(if available)

:

(a) Indicate the climate conditions at
the site(arid and semi-arid etc.)

:  SEMI-ARID

(b) Rainfall(yearly average range) : 700

(c) Temperature(seasonal range) : 45

(d) Information on speed and direction
of wind

: East-West & West -Fast

(e) Humidity and Solar radiation : 65%

11.  Give list of all materials in the process:

Raw Materials Name Raw Materials Quantity Principal use

BIO MEDICAL WASTE 50

12. Fuel Consumption in Tonnes/day
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Fuel Name Daily
Comsumpt
ion(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

DIESEL 0.01 Kilo
Liters/Day

DIESEL 0.02 Kilo
Liters/Day

13. Atmospheric Emission from each stack

Total no. of stacks: 2

Material for construction of
Stack:

MS , MS ,

Stack Attached to: Incinerator , DG Set ,

Height above ground level(in
metres):

30 , 3 ,

Height above roof(in metres): 15 , 2 ,

Stack Top: Circular , Circular ,

Inner dimensions (in meters): 430.0 , 100.0 ,

Gas quantity-m^3/hr: 6009.7 , 406.94 ,

Flue gas temperature 'C: 132.0 , 124.0 ,

Exit velocity of gas/sec: 11.5 , 14.4 ,

(a) Flue gas emission

Stack
No.

Type of
fuel

Quantit
y of
fuel/hr

Type of
firing

So2 Nox CO/HC Particul
ates

Others

2 DIESE
L

0.01 AUTO
MATIC

265.6 0.52 42.3

2 DIESE
L

0.02 AUTO
MATIC

0.52 0.07

(b) Process Emission

Quantity of
gas (in
Nm^3/hr)

So2 Co2 Analysis of
vent
hydrocarbon
s

Particulates
in mg/Nm3

Other
Specify

6009.53 10.2 42.3

406.94 0.75

(c) Particulate analysis :

(d) Chemical Composition(if available) :

14. Give details of flue gas sampling arrangements :  STACK ATTACHED WITH DG SET

15. Give details of laboratory facilities available for
analysis of emission

: NA

16. Is there sufficient space available for installing air
pollution control equipment

:  Yes

17. Details of Air Pollution :-
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Stack Name Equipment Name State

Incinerator Packed Bed Scrubber Existing

Incinerator Water Scrubber Existing

Incinerator Water Sprinkling System Existing

18. State the total quantity of air handled by ventilation equipments,specify size and no.of
equipments, installed or to be installed

Equipment Name Equipment Size No. of equipments Status

Packed Bed
Scrubber

1 1 Install

Water Scrubber 1 1 Install

Water Sprinkling
System

1 1 Install

19. Give the following details

(a) Total investment in the factory and the year of
investment.

: Investment:-1.5 cr
 Year of Investment is :-2003

(b) The estimated expenditure for implementation of
the scheme to control air pollution

:

(c) Expenditure incurred to update progress
achieved(physical) for air pollution control, if any,
and the year/years of investment along with physical
progress achieved. The firm should give details of
action taken to date and the expenditure incurred and
the time required for the scheme.

:

(d) Annual operation and maintenance-cost of Air
Pollution Control Plant, if any

:  250000

(e) Further action that is being taken up by the firm
to control air pollution.

:

20. Other relevent information, if any :  NA

Signature

 Name and Address of the applicant on
behalf of : SANJAY PRAKASH
GARG,H.NO-1/4905,Gali no-08,Balbir
Nagar,Shahdara

 Name and Address of the Firm on behalf
of which application is made : SANJAY
PRAKASH GARG,H.NO-1/4905,Gali no-
08,Balbir Nagar,Shahdara
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Explanatory Notes for filing in form and the Annexure .
                   
 
 
The notes are given only for those items for which explanations is considered desirable .
 
Form-
 
 
1.	Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in
continuation of legal business as per Air (Prevention and Control of Pollution) Act,1981. lf the
land/premises belongs to the factory/ industry, say self
2.	Here mention the date up to which the consent is sought for.
Annexure to form-
 'Existing 'means that which is operation at the time of applying for consent .
'New' that which has been modified due to change in quantity and/or qua|ity of emission.
'Altered' means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.
Item 1 :	Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act ,1981 if
land/premises belong to the factory/industry say self .
Item 1(a)  : The industrtes are categorised based on the investment as follows : Major industry- having
investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupees
 In place of above criteria kindly give category as per latest notification
Item 2 :	Here give the registered name of the industry/institution factory/local bodies etc under which the
business is carried out.
Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.
Item 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon seas on.
Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The
above information can be had from representative Meterological centre .
Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for
each stack, emissions. Where ever stacks are not provided the shop floor specific concentration should be
reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as
organic matter ,metals ,non-metals , redioactive, substances, asbastos, silicates etc.
 
Item 17 : Here mention the detailed specifications of control system used or proposed to be used with
efflciency . Also furnish ihe layout of the control system with dimensions.
Item 18 : Here state the total quantity of ventilation air handled by equipments' such as roof extractors,
Evaporative coolers etc
                   
Additional Documents suggested for submission:
                   
 
1 :	Separate Demand Draft towards consent fee Water & Air .
2 :  Annual Report or certificate frorn Chartered Accountants in support of fixed assets,current assets and
current liabilities .
3 :	Layout plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal areas,
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air pollution control devices, hazardous waste treatment and disposal areast .
4 :  Manufacturing process flow sheet, with description note on the manufacturing process for each product .
5 :  Copies of latest consenVauthorisation/Environmental Impact Assessment Clearance .
6 :  Copies of SSI registration Letter of IntenV industrial licenses, clearances from the Department or any
other relevant document (ifapplicable) .
7 :  Copies of planning permission certificate issued by the local bodies/District Town & Country
Planning/Metropolitan Development Authorities .
8 :  Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Acts issued to the
Unit .
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Common General Information required for consent to operate under Water Pollution
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,
1981.
                   
1. (a) Full name of the applicant with address :  SANJAY PRAKASH GARG,H.NO-

1/4905,Gali no-08,Balbir
Nagar,Shahdara
(Tel. No.) 0120-6862920

(b) Is the firm registered? : YES

(c) If yes, give the number & date of registration and
authority with whom registered.

:  ,

(d) Full Address of the registered office :

(e) Names, designation and full address of persons like
Partners, Managing Director/Manager etc.

:  SANJAY PRAKASH GARG
H.NO-1/4905,Gali no-08,Balbir
Nagar,Shahdara
NORTH EAST DELHI
9971693775

(f) Under which category does the industry fall:
Large/Medium/Small Scale.

:  small

2. Full name of the
Land/Premises/Institute/Factory/Industry/Local body
with address

:  MEDICARE ENVIRONMENTAL
MANAGEMENT PVT LTD

 Address:C 21, PHASE 1, MG ROAD,
U P S I D C  I N D
AREA,GHAZIABAD,GHAZIABAD,20
1015
 Tel. No.:01206862920-9971693775
 E - m a i l
: san jayprakash .garg@ramky.com

3. Give revenue /City Survey No. of the land/premises
for which the application is made:

:  District:GHAZIABAD
 Town/Village:
 City Survey no./Revenue Survey no.:
 Khata No.:
 Area in Hectares:0.03

4. State month and year in which the plant was actually
put into commissions or is proposed to be put into
commission:

:  January,2018

5. State the Civil/Military /Defence/industrial Estate etc.
under whose administrative jurisdiction the
occupiers/industrial plant is situated:

:  Industrial Estate

 District:GHAZIABAD
 Corporation:
 Village Panchayat
 Contonment:
 Defence Deptt:
 State Govt:UP
 Prohibited areas:
 Others:

6. (a) State whether plant site has been declared as
prohibited area:

:  NO

(b) If yes, state the name of the Authority and furnish a
certified copy of the order under which the area has
been declared as prohibited area

:  -
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FORM 1

CONSENT SEEKING FORM 
(To be submitted in triplicate)

Application for consent for discharge/continuation of discharge under section 25/26 of the Act
(See RULE 3)

Date- 16/11/2018
                                                                                    

From ,
MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD, C 21, PHASE 1, MG ROAD, UPSIDC
IND AREA,GHAZIABAD,GHAZIABAD,201015
City:
Block:Bhojpur
District:GHAZIABAD
 
To ,
The Member Secretary,
U. P. Pollution Control Board
Lucknow.

                                                                                    
Sir,
I/We apply for CONSENT under section 25/26 fo the Water (Prevention and Control of Pollution) Act, 1974
(Act no VI of 1974) to bring into use any* new or altered outlet for the discharge of sewage/trade effluent*
to begin to make new discharge of sewage/trade effluent or *Continue to make discharge of sewage/trade
effluent from land/premises owned by (1) SANJAY PRAKASH GARG for a period upto (2).5 years

                                                                                    
1.   Disposal of Liquid/Solid Waste:-

(a). Sewage/Sullage via drains/outfall sewers/treatment works.

(b). Trade effluent via drains/outfalls sewers/treatment works

Surrounding of Site Distance (in meters) Description
National Highway 5000 NH 24

Commercial 12000 GHAZAIBAD
Railway Line 5000 MASSORI R

STATION
River 5000 GANG NAHAR

2. The annexure, appendices other particulars and plans in triplicate are attached herewith.

3. I/We further declare that the information furnished in the Annexure, appendices and plans is
correct to the best of my/our knowledge.

4. I/We hereby submit that in case of change either of the point or the quantity of discharge or
its quality, a fresh application for CONSENT shall be made and until such CONSENT is
granted no change shall be made.

5. I /We hereby agree to submit to the Board and application for renewal of consent one month
in advance of the date of expiry of the consented period for outlet/discharge, if to be
continued thereafter.

6. I/We undertake to furnish other information within one month of its being called by the
Board.
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*Note:- Strike out entries not relevant.

                                                                                    

Accompaniments:-

1.  Report showing project cost     (Attached)

2.  Statement showing measures taken for increasing tree and forest cover.     (Attached)

Yours faithfully,

Signature ,
Name of Applicant:- SANJAY PRAKASH GARG

Address of applicant:- H.NO-1/4905,Gali no-
08,Balbir Nagar,Shahdara
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ANNEXURE TO FORM
                                                                                    

                     Existing		    Outlet
                                                                                    
                                                                                    

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining
thereto shall be liable to be punished under the Act.
 
While filling this Annexure the applicant not concerned with any of the item shall state 'No concerned'
against the relevant one:

                                                                                    
                                                                                    
                                                                                    

                                                                                    

                                                                                    

                                                                                    
B. Give the list Products and By Product Details

                                                                                    

                                                                                    

                                                                                    
C. Give the list of possible Inter-mediate Products:

                                                                                    

7. Is the industry/factory for which application is made
closed on Sunday/Holiday

No

8. State working days per year and working season for the
industry/factory

Jan to Jan

9.  a) Number of workers attending the factory shift wise &/
or per day :

48

b) Number of workers residing in the premises : 0

10. For local bodies only:-
a)	Present population :
b)	Population covered under regular sewer facilities :
c)	population having septic tank/Soak pit  facilities :
d)	Population covered by conservancy latrines :

11. For Industries Only:-

A. Give the list of raw materials

Raw Material
Name

Material Trade
Name

Qty Principle Use

BIO MEDICAL
WASTE

50

Fuel Details:-

Fuel Consumption
Diesel 0.03

Product Name Quantity
BIO MEDICAL WASTE 135

ByProduct Name Licence Qty Installed Qty
Glass & Plastic 40 270

Name of Product Quantity per month
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12. State daily quantity of water utilized :

Source Consumption Quantity
Domestic 2.0

Others(Plantation) 2.0
Others(Washing) 1.0

Industrial 4.0

13. A) State the hourly maximum and daily quantity of effluents arising from land/premises for which
the application is made:

Generation Waste Water Generation Quantity
Industrial 3.5

Others(Washing) 1.0

(B) State how measurement of rate and quantity are carried
out:

14. State whether storm water drains are kept separate from
Industrial / Domestic Effluents?

Yes

15. (a)Is domestic effluent allowed to get mixed in industrial
effluents?

No

16. (a)Describe if any treatment industrial or domestic effluent
or one for combined effluent is made.

Yes

If yes, state the process of treatment in brief Physico-chemical treatment followed by
filtration

(b)Is the quantity of effluent emanating either without or
after treatment approved by the authority?

No

(c)If approved, furnish the authority (Two certified copies
to be sent)

(d)If any effluent from any shop/ shops toxic? If so
volume of this effluent

NO

17. Is there any provision for disposal ?

Name Status (Already made) Status (proposed to)

18. State the area of land used for
	(a)Above in Hectares

0.03

19. Give the quantitative disposal of effluent in liters provided for the places mentioned below

Name Mode Mixed

20. Is there any provision for equalizing or made holding lagoons of tanks

Name Mode

Industrial 3.5
Others(Washing) 1.0

21. Is sufficient land available / can be made available? In
case pumping effluent: on lands have to considered.

No

22. (a)Give details of composition of Domestic / Industrial / Combined effluent in respect of the
Following

Name of Effluent Effluent before treatment Effluent after treatment
PH 9.5 7.45

Suspended solids(Total mg/l ) 88.6 62.4
BOD5 days 20 C mg/l 85 18.5
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Note:-		
		1)		Furnish a copy of the analysis report of representative samples carried out by a competent laboratory
		2)		Methods of determination as approved by the Board will be followed for determination of above
mentioned parameters.

                                                                                    

C.O.D mg/l 525 190.6
Oil & Grease mg/l 5.6 5.2

(b)Is the effluent toxic No

(c)State if the Industrial effluent is having With odour

(d)Is there any hidden change of temperature exceeding
10*c at any time

Yes

23. (a)Are facilities available with the applicant for carrying out the following test of the waste waters

Name Existing Proposed

(b)If yes, give details of equipments ETP 10KLD

24. Has the land/premises, etc., for which the application is
made open?

Yes

Highly polluting material :

Toxic Organic Inorganic Microbilogical : Mixing Tank

25. State details for solid waste

Type of Solid
Waste

Composition Quantity Method of
Collection

Method of
Disposal

26. Total investment  of Plant/in the factory and the year of
investment:-

Investment  :  1.5 cr
 Year of Investment : 2003

Accompaniments
Flow sheet of effluents.

 Name and Address of the applicant on
behalf of : SANJAY PRAKASH
GARG,H.NO-1/4905,Gali no-08,Balbir
Nagar,Shahdara

 Name and Address of the Firm on
behalf of which application is made :
SANJAY PRAKASH GARG,H.NO-
1/4905,Gali no-08,Balbir
Nagar,Shahdara
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Explanatory Notes for filing in form and the Annexure
The notes are given only for those items for which explanations is considered desirable. Other items are self
explanatory.
 
Form-
1.	Here mention the name of the owner of the land/premises in case it belongs to other than the applicant
industry or factory. If the land/premises belongs to the factory industry, say self.
2.	Here mention the date up to which the consent is sought for.
3.	Here mention the local name of the river/stream as may be applicable.
Annexure to form-
'Outlet' means the arrangement for discharge of the effluent for which consent is sought for.
'Discharge' means the effluent going out of the outlet.
'Existing' means that whcih is operation at the time of applying for consent.
'New' means that which will be brought into operation in future.
'Altered' means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.
Item 1 :	Here give the name of the person who is authorised by the institution/industry/ factory/local body
etc. to transact their legal business.
Item 2 :	Here give the registered name of the Industry/ Factory/etc. under which the business is carried out.
Item 5 :	Here state the concerned institution such as Bureau of Public Enterprises under whose administrative
control the Factory/Industry etc., is set up.
Item 6 : Applicable to only those areas which are prohibited aeras, such as the Ordinance Factories, Mint,
etc.
Item 13(b) : State method of measurement of hourly/daily maximum quantity of effluent i.e. by flow meters,
ventury meters, v notch sump measurement estimated etc.
Item 15(a) : If the effluent is treated, give separately the method of treatment and flow diagram of the
treatment process.
Item 16(b) : Here mention 'yes' is any other authority such as local body or Government Department as
already approved the discharge of effluent either with or without treatment, at the time of establishment of
the factory/industry.
Item 19 : Here give the quantity of effluent of different types such as domestic industrial mixed etc.
proposed to be or is let into the stream/river, lands, sea, etc., as may be applicable.
Item 22(a) : Analysis to be furnished shall be covered as many Parameters as are expected to be found, in
the effluent. If some of the parameters are not expected to be found say not applicable. If some parameters
other than those listed under the items are expected,the same be mentioned at the end. The analysis shall be
separately furnished for domestic/industrial and combined effluents.
Item 22(b) : Here toxicity meant that which is established by bio-assa studies on fish, as per procedure given
in the standard methods.
Item 24 : This item is meant to cover highly polluting substances which do not ordinarily find way in the
effluents, but are required to be handled in the premises and which may, by accident, join the effluent in
large quantities.
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Common General Information required for consent to operate under Water Pollution
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,

1981.
                                                                                    

1. (a) Full name of the applicant with address :  SANJAY PRAKASH GARG,H.NO-
1/4905,Gali no-08,Balbir
Nagar,Shahdara
(Tel. No.) 0120-6862920

(b) Is the firm registered? : YES

(c) If yes, give the number & date of registration and
authority with whom registered.

:  ,

(d) Full Address of the registered office :

(e) Names, designation and full address of persons like
Partners, Managing Director/Manager etc.

:  SANJAY PRAKASH GARG
H.NO-1/4905,Gali no-08,Balbir
Nagar,Shahdara
NORTH EAST DELHI
9971693775

(f) Under which category does the industry fall:
Large/Medium/Small Scale.

:  small

2. Full name of the
Land/Premises/Institute/Factory/Industry/Local body
with address

:  MEDICARE ENVIRONMENTAL
MANAGEMENT PVT LTD

 Address:C 21, PHASE 1, MG ROAD,
U P S I D C  I N D
AREA,GHAZIABAD,GHAZIABAD,20
1015
 Tel. No.:01206862920-9971693775
 E - m a i l
: san jayprakash .garg@ramky.com

3. Give revenue /City Survey No. of the land/premises
for which the application is made:

:  District:GHAZIABAD
 Town/Village:
 City Survey no./Revenue Survey no.:
 Khata No.:
 Area in Hectares:0.03

4. State month and year in which the plant was actually
put into commissions or is proposed to be put into
commission:

:  January,2018

5. State the Civil/Military /Defence/industrial Estate etc.
under whose administrative jurisdiction the
occupiers/industrial plant is situated:

:  Industrial Estate

 District:GHAZIABAD
 Corporation:
 Village Panchayat
 Contonment:
 Defence Deptt:
 State Govt:UP
 Prohibited areas:
 Others:

6. (a) State whether plant site has been declared as
prohibited area:

:  NO

(b) If yes, state the name of the Authority and furnish a
certified copy of the order under which the area has
been declared as prohibited area

:  -
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U.P. Pollution Control Board
         

CONSENT ORDER
         

         
 To ,
                 Shri  SANJAY PRAKASH GARG
                M/s  MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD
                  C 21, PHASE 1, MG ROAD, UPSIDC IND AREA,GHAZIABAD,GHAZIABAD,201015
                  GHAZIABAD
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

ceo 1
         
Enclosed : As above
 (condition of consent):      
         
Copy to:      RO UPPCB GHAZIABAD
         

ceo 1
         

Ref No. -
32336/UPPCB/Ghaziabad(UPPCBRO)/CTO/air/GHAZIABAD/2018

 Dated :  07/12/2018

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD

Reference Application No. 2985759  Dated :  07/12/2018

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD.  under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as  per enclosed
conditions .

2. This consent is valid for the period from 01/01/2019 to 31/12/2023 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .
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U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         

 Dated :  07/12/2018

1.  This consent is valid only for the approved production capacity of Common Bio medical waste
disposal facility having capacity- 135 MTM.

2(a) . The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 Incinerator HSD 1 Particulate
Matter

30 mt.

2 82.5 KVA DG
SET

Diesel 2 Particulate
Matter

2.5 MT from
roof level

2(b) . The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 1 Particulate Matter AS PER BOARD
STANDARD

3 . Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

4 . The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

5 . The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

6 . The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

7 . Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

8 . The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:
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lssued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

ceo 1
         

1.	Industry shall use clean fuel as far as possible.
2.	Industry shall comply the provisions of EP Act, 1986, Water (Prevention and Control of Pollution)
Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as amended.
3.	Industry shall dispose the hazardous waste through authorized recyclers/TSDF.
4.	Industry shall comply the order passed by Hon'ble NGT time to time.
5.	This consent is valid for the product  and production capacity of above mentioned product.
6.	Industry shall comply the provisions of Hazardous and Other Wastes (Management and Trans-
boundary Movement) Amendment Rules, 2016 and Bio-Medical Waste Management Rules 2016.
7.      This consent is valid for the present BMW disposal capacity mentioned above.
8.	Industry shall not use furnace oil/pet coke as a fuel.
9.	Industry  shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and manuring  arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.
10.	Industry shall  use of minimum 20 % Bio-briquette as fuel.
11.	If UPPCB or CPCB issues closure order against the industry, this consent shall remain suspended
for the period till closure order is revoked, after which the consent will be effective again for the
remaining period.
12.	Industry shall install OCEMS  & connect  it with SPCBs  and CPCB server.
13.	Industry shall sent the stack/ambient air quality monitoring report from Boards Laboratory, on
payment basis on yearly basis.
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U.P. Pollution Control Board
         

CONSENT ORDER
         

 To ,
                 Shri  SANJAY PRAKASH GARG
                  M/s MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD
                  C 21, PHASE 1, MG ROAD, UPSIDC IND AREA,GHAZIABAD,GHAZIABAD,201015
                  GHAZIABAD
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

CEO 1
         
Enclosed : As above
 (condition of consent):      
         
Copy to:      RO UPPCB GHAZIABAD
         

CEO 1
         

Ref No. -
34954/UPPCB/Ghaziabad(UPPCBRO)/CTO/wate
r/GHAZIABAD/2018

 Dated :  07/12/2018

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  MEDICARE ENVIRONMENTAL
MANAGEMENT PVT LTD

Reference Application No :3287231 Dated :07/12/2018

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MEDICARE
ENVIRONMENTAL MANAGEMENT PVT LTD is hereby authorized by the board for discharge
of their industrial effluent generated through ETP for irrigation/river through drain and disposal of
domestic effluent through septic tant/soak pit subject to general and special conditions mentioned in
the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2019 to 31/12/2023 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .
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U.P. POLLUTION CONTROL BOARD, LUCKNOW
         
Annexure to Consent issued to M/s.MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD
vide
         

CONDITIONS OF CONSENT
         

Consent Order No. 3287231/ Water  Dated :  07/12/2018

1.  This consent is valid only for the approved production capacity of Common Bio medical waste
disposal facility having capacity- 135 MTM.

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 2KLD Septic Tank
2 Industrial 3.5 KLD ETP

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4 a. The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

4 b. The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

1 Total Suspended Solids 100 mg/ltr.
2 BOD 30 mg/lt
3 COD 250 mg/lt
4 Oil & Grease 10 mg/lt

5 . Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6 . The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7 . The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8 . The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:

96355



         
lssued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

CEO 1
         

1.	Industry shall abstract ground water with the valid permission (NOC) of the CGWA
2.	Industry shall comply the provisions of EP Act, 1986, Water (Prevention and Control of Pollution)
Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as amended.
3.	Industry shall dispose the hazardous waste through authorized recyclers/TSDF.
4.	Treated effluent/sewage shall be used for irrigation purposes as much as possible.
5.	Industry shall comply the provisions of notification dt. 07-10-2016  of Ministry of Water
Resources, River Development and Ganga Conservation, GOI.
6.	Industry shall comply the order passed by Hon'ble NGT  time to time.
7.      Industry shall comply the provisions of Hazardous and Other Wastes (Management and Trans-
boundary Movement) Amendment Rules, 2016 and Bio-Medical Waste Management Rules 2016.
8.     This consent is valid for the present BMW disposal capacity mentioned above. .
9.	Industry shall comply the conditions imposed in the previous consent.
10.	Industry shall send the records of energy meter reading installed on ETP and Flow meter reading
regularly on quarterly basis.
11.	If UPPCB or CPCB issues closure order against the industry, this consent shall remain suspended
for the period till closure order is revoked, after which the consent will be effective again for the
remaining period.
12.	The unit should be operated in such a way so that there is no adverse impact on public and
environment.
13.	Industry shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and manuring arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.
14.	Industry shall install Online Continuous Effluent Monitoring System (CSEMS) & connect  it with
SPCBs  and CPCB server if required.
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FORM 1

CONSOLIDATED CONSENT & AUTHORIZATION
Application for consent for discharge/continuation of discharge under section 25/26 of the Water
(Prevention and Control of Pollution)Act ,1974 and for emissions/continuation of emission under section 21
of the Air (Prevention and Control of Pollution) Act, 1981 and for grant/renewal of authorisation for
generation or collection or storage or transport or reception or recycling or reuse or recovery or pre-
processing or co-processing or utilisation or treatment or disposal of hazardous and other waste under
Hazardous and other waste (Management and Transboundary Movement) Rules 2016 read with
Environment (Protection) Act 1986.
                   

                   
To , 
The Member Secretary,
U. P. Pollution Control Board,
Lucknow.
                   
Sir,
                   
I/We apply for Consolidated Consent to Operate and Authorization under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 noted under Environment (Protection) Act 1986 to make discharge/emission/disposal of hazardous and
other waste from
 SANJAY PRAKASH GARG for a period upto  1 years

                   
                   
                   
                   
                   
                   

From , Dated

MEDICARE ENVIRONMENTAL
MANAGEMENT PVT LTD, C-21, PHASE-1, M.G.
ROAD, UPSIDC INDUSTRIAL AREA,
HAPUR.,HAPUR,245101
City:
Block:Hapur
District:HAPUR

28/11/2022

2. The annexure, appendices other particulars and plans in triplicate are attached herewith.

3. I/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge.

4. I/We hereby submit that in case of change either of the point or the quantity of discharge or its
quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

5. I /We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period

6. I/We undertake to furnish other information within one month of its being called by the Board.

Annexure R7/8 98(Colly)357



                   

Accompaniments:-

Yours faithfully,

Signature

Name of the applicant: SANJAY PRAKASH GARG

Address of the Applicant: C -21, UPSIDC, M.G
ROAD IND. AREA HAPUR U.P
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ANNEXURE TO FORM

                                                                                    
                     Existing		    Outlet
NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining
thereto shall be liable to be punished under the Act.
 
While filling this Annexure the applicant not concerned with any of the item shall state 'No concerned'
against the relevant one:

                                                                                    

                                                                                    

                                                                                    

                                                                                    
B. Give the list Products and By Product Details

                                                                                    

                                                                                    

                                                                                    
C. Give the list of possible Inter-mediate Products:

7. Is the industry/factory for which application is made
closed on Sunday/Holiday

No

8. State working days per year and working season for the
industry/factory

Jan to Jan

9.  a) Number of workers attending the factory shift wise &/
or per day :

65

b) Number of workers residing in the premises : 0

10. For local bodies only:-
a)	Present population :
b)	Population covered under regular sewer facilities :
c)	population having septic tank/Soak pit  facilities :
d)	Population covered by conservancy latrines :

11. For Industries Only:-

A. Give the list of raw materials

Raw Material
Name

Material Trade
Name

Qty Principle Use

Bio-medical waste
(incinerable)

3 Disposal

BMW- Autoclave 1 Disposal

Fuel Details:-

Fuel Consumption
Others 0.250
Diesel 0.100

Product Name Quantity
Incinerable 75

Autoclave
12

ByProduct Name Licence Qty Installed Qty
Glass & Plastic 40 270
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Section A

Name of Product Quantity per month

12. State daily quantity of water utilized :

Source Consumption Quantity
Domestic 2.0
Industrial 6.0

Others(Plantation) 2.0
Others(Washing) 2.0

13. A) State the hourly maximum and daily quantity of effluents arising from land/premises for which
the application is made:

Generation Waste Water Generation Quantity
Industrial 3.5

Others(Washing) 2.0

(B) State how measurement of rate and quantity are carried
out:

14. State whether storm water drains are kept separate from
Industrial / Domestic Effluents?

Yes

15. (a)Is domestic effluent allowed to get mixed in industrial
effluents?

No

16. (a)Describe if any treatment industrial or domestic effluent
or one for combined effluent is made.

Yes

If yes, state the process of treatment in brief Physico-Chemical treatment followed by
filtration

(b)Is the quantity of effluent emanating either without or
after treatment approved by the authority?

No

(c)If approved, furnish the authority (Two certified copies
to be sent)

(d)If any effluent from any shop/ shops toxic? If so
volume of this effluent

NO

17. Is there any provision for disposal ?

Name Status (Already made) Status (proposed to)
Not Selected Yes Yes

18. State the area of land used for
	(a)Above in Hectares

0.3

19. Give the quantitative disposal of effluent in liters provided for the places mentioned below

Name Mode Mixed

20. Is there any provision for equalizing or made holding lagoons of tanks

Name Mode

Industrial 3.5
Others(Washing) 2.0

21. Is sufficient land available / can be made available? In
case pumping effluent: on lands have to considered.

No

22. (a)Give details of composition of Domestic / Industrial / Combined effluent in respect of the
Following
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Note:-		
		1)		Furnish a copy of the analysis report of representative samples carried out by a competent laboratory
		2)		Methods of determination as approved by the Board will be followed for determination of above
mentioned parameters.

                                                                                    

Section A
                   

                   

Name of Effluent Effluent before treatment Effluent after treatment
PH 8.74 7.40

Suspended solids(Total mg/l ) 380.0 61.5
Oil & Grease mg/l 8.3 2.4

BOD5 days 20 C mg/l 170.0 20.0
C.O.D mg/l 745.0 115.0

(b)Is the effluent toxic No

(c)State if the Industrial effluent is having With odour

(d)Is there any hidden change of temperature exceeding
10*c at any time

Yes

23. (a)Are facilities available with the applicant for carrying out the following test of the waste waters

Name Existing Proposed

(b)If yes, give details of equipments ETP 10KLD

24. Has the land/premises, etc., for which the application is
made open?

Yes

Highly polluting material :

Toxic Organic Inorganic Microbilogical : Mixing Tank

25. State details for solid waste

Type of Solid
Waste

Composition Quantity Method of
Collection

Method of
Disposal

New

12. Fuel Consumption in Tonnes/day

Fuel Name Daily
Comsumpt
ion(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

DIESEL 0.2 Metric
Tonnes/M
onth

LPG/PNG 250 Kg/Day

13. Atmospheric Emission from each stack
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Total no. of stacks: 3

Material for construction of
Stack:

MS , MS , RCC ,

Stack Attached to: DG Set , Incinerator , Incinerator ,

Height above ground level(in
metres):

3 , 30 , 30 ,

Height above roof(in metres): 1 , 27 , 27 ,

Stack Top: Round , Round , Round ,

Inner dimensions (in meters): 0.1 , 0.45 , 0.6 ,

Gas quantity-m^3/hr: 409.77 , 5207.61 , 0.0 ,

Flue gas temperature 'C: 115.0 , 81.0 , 0.0 ,

Exit velocity of gas/sec: 14.5 , 9.1 , 0.0 ,

(a) Flue gas emission

Stack
No.

Type of
fuel

Quantit
y of
fuel/hr

Type of
firing

So2 Nox CO/HC Particul
ates

Others

2 DIESE
L

0.2 Automa
tic

1.51 0.12

2 LPG/P
NG

250 Automa
tic

112.8 48.1

(b) Process Emission

Quantity of
gas (in
Nm^3/hr)

So2 Co2 Analysis of
vent
hydrocarbon
s

Particulates
in mg/Nm3

Other
Specify

409.77 0.50 0.12

5207.61 70.1 0.01

(c) Particulate analysis :

(d) Chemical Composition(if available) :

14. Give details of flue gas sampling arrangements :  Plat form

15. Give details of laboratory facilities available for
analysis of emission

:

16. Is there sufficient space available for installing air
pollution control equipment

:  Yes

17. Details of Air Pollution :-

Stack Name Equipment Name State

Incinerator Water Sprinkling System Existing

Incinerator Packed Bed Scrubber Existing

Incinerator Water Scrubber Existing

18. State the total quantity of air handled by ventilation equipments,specify size and no.of
equipments, installed or to be installed
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Equipment Name Equipment Size No. of equipments Status

Water Sprinkling
System

1 1 Install

Packed Bed
Scrubber

1 1 Install

Water Scrubber 1 1 Install

19. Give the following details

(a) Total investment in the factory and the year of
investment.

: Investment:-15000000
 Year of Investment is :-2003

(b) The estimated expenditure for implementation of
the scheme to control air pollution

:2000000

(c) Expenditure incurred to update progress
achieved(physical) for air pollution control, if any,
and the year/years of investment along with physical
progress achieved. The firm should give details of
action taken to date and the expenditure incurred and
the time required for the scheme.

:

(d) Annual operation and maintenance-cost of Air
Pollution Control Plant, if any

:  1200000

(e) Further action that is being taken up by the firm
to control air pollution.

:

20. Other relevent information, if any :

Signature

 Name and Address of the applicant on
behalf of : SANJAY PRAKASH GARG,C
-21, UPSIDC, M.G ROAD IND. AREA
HAPUR U.P

 Name and Address of the Firm on behalf
of which application is made : SANJAY
PRAKASH GARG,C -21, UPSIDC, M.G
ROAD IND. AREA HAPUR U.P
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Explanatory Notes for filing in form and the Annexure .
                   
 
 
The notes are given only for those items for which explanations is considered desirable .
 
Form-
 
 
1.	Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in
continuation of legal business as per Air (Prevention and Control of Pollution) Act,1981. lf the
land/premises belongs to the factory/ industry, say self
2.	Here mention the date up to which the consent is sought for.
Annexure to form-
 'Existing 'means that which is operation at the time of applying for consent .
'New' that which has been modified due to change in quantity and/or qua|ity of emission.
'Altered' means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.
Item 1 :	Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act ,1981 if
land/premises belong to the factory/industry say self .
Item 1(a)  : The industrtes are categorised based on the investment as follows : Major industry- having
investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupees
 In place of above criteria kindly give category as per latest notification
Item 2 :	Here give the registered name of the industry/institution factory/local bodies etc under which the
business is carried out.
Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.
Item 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon seas on.
Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The
above information can be had from representative Meterological centre .
Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for
each stack, emissions. Where ever stacks are not provided the shop floor specific concentration should be
reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as
organic matter ,metals ,non-metals , redioactive, substances, asbastos, silicates etc.
 
Item 17 : Here mention the detailed specifications of control system used or proposed to be used with
efflciency . Also furnish ihe layout of the control system with dimensions.
Item 18 : Here state the total quantity of ventilation air handled by equipments' such as roof extractors,
Evaporative coolers etc
                   
Additional Documents suggested for submission:
                   
 
1 :	Separate Demand Draft towards consent fee Water & Air .
2 :  Annual Report or certificate frorn Chartered Accountants in support of fixed assets,current assets and
current liabilities .
3 :	Layout plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal areas,
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air pollution control devices, hazardous waste treatment and disposal areast .
4 :  Manufacturing process flow sheet, with description note on the manufacturing process for each product .
5 :  Copies of latest consenVauthorisation/Environmental Impact Assessment Clearance .
6 :  Copies of SSI registration Letter of IntenV industrial licenses, clearances from the Department or any
other relevant document (ifapplicable) .
7 :  Copies of planning permission certificate issued by the local bodies/District Town & Country
Planning/Metropolitan Development Authorities .
8 :  Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Acts issued to the
Unit .
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Common General Information required for consent to operate under Water Pollution
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,
1981.
                   
1. (a) Full name of the applicant with address :  SANJAY PRAKASH GARG,C -21,

UPSIDC, M.G ROAD IND. AREA
HAPUR U.P
(Tel. No.) -

(b) Is the firm registered? : YES

(c) If yes, give the number & date of registration and
authority with whom registered.

:  ,

(d) Full Address of the registered office :

(e) Names, designation and full address of persons like
Partners, Managing Director/Manager etc.

:  SANJAY PRAKASH GARG
C -21, UPSIDC, M.G ROAD IND.
AREA HAPUR U.P
HAPUR
9971693775

(f) Under which category does the industry fall:
Large/Medium/Small Scale.

:  small

2. Full name of the
Land/Premises/Institute/Factory/Industry/Local body
with address

:  MEDICARE ENVIRONMENTAL
MANAGEMENT PVT LTD

 Address:C-21, PHASE-1, M.G. ROAD,
U P S I D C  I N D U S T R I A L  A R E A ,
H A P U R . , H A P U R , 2 4 5 1 0 1
 Tel. No.:0120-6950453
 E-mail :

3. Give revenue /City Survey No. of the land/premises
for which the application is made:

:  District:HAPUR
 Town/Village:
 City Survey no./Revenue Survey no.:
 Khata No.:
 Area in Hectares:0.3

4. State month and year in which the plant was actually
put into commissions or is proposed to be put into
commission:

:  January,2004

5. State the Civil/Military /Defence/industrial Estate etc.
under whose administrative jurisdiction the
occupiers/industrial plant is situated:

:  Industrial Estate

 District:HAPUR
 Corporation:
 Village Panchayat
 Contonment:
 Defence Deptt:
 State Govt:
 Prohibited areas:
 Others:M.G. ROAD, UPSIDA

6. (a) State whether plant site has been declared as
prohibited area:

:  NO

(b) If yes, state the name of the Authority and furnish a
certified copy of the order under which the area has
been declared as prohibited area

:  -
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD located at C-
21, PHASE-1, M.G. ROAD, UPSIDC INDUSTRIAL AREA, HAPUR.,HAPUR,245101. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-
1.					This CCA MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD granted for the period from
28/11/2022 to 31/12/2023 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

170880/UPPCB/Circle1(UPPCBHO)/CTO/both/HAPUR/2022 Date: 11/02/2023

To,

M/s

MEDICARE ENVIRONMENTAL MANAGEMENT PVT LTD

C-21, PHASE-1, M.G. ROAD, UPSIDC INDUSTRIAL AREA,
HAPUR.,HAPUR,245101

Application Id-
18769353

S
No

Product Quantity Unit

1 Common Bio medical
waste disposal facility

135 Metric Tonnes/Month

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Industrial 3.5 KLD ETP

Domestic 1.6 KLD Septic Tank

S.No. Parameter Standard
1 BOD As per the applicable

norms
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(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

2 COD As per the applicable
norms

3 TSS As per the applicable
norms

4 Ph As per the applicable
norms

5 Oil and grease As per the applicable
norms

S No. Parameters Standards
1 pH As per the applicable norms
2 BOD (mg/L) As per the applicable norms
3 TSS (mg/L) As per the applicable norms
4 Fecal Coliform

(MPN/100ml)
As per the applicable norms

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Incinerator LPG/PNG 1 Oxides of
Nitrogen

30 meter from
ground level

2 82.5 KVA
DG Set

HSD 1 Sulphur
Dioxide

As per norms

S No. Stack no Parameters Standards
1 1 Oxides of Nitrogen As per EP Act 1986
2 1 Sulphur Dioxide As per EP Act 1986
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Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1-The industry shall maintain strict supervision on fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.
2-The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the SPCB
and CPCB server.
3-The industry should ensure the operation of the ETP in such a manner that it confirm the standards lay
down under the notification issued by MOEF&CC vide GSR 978 (E) dated 10/10/2016.
4-The treated effluent shall be allowed to be discharged in the ambient environment only after exhausting
options for reuse in industrial process/irrigation in order to minimize freshwater usage.
5-Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
6-The industry will have to ensure permission from the CGWA/UPGWD for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission taken.
7-The industry shall submit the point wise compliance report of the  CTO issued by the Board for year 2026
and audited balance sheet for the current year and the details of fees deposited during last three years within
a month otherwise this CTO may be revoked.
8-If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
9-The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules
1986. 
10-This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.
11-The industry shall abide by orders/directions issued by Hon’ble Supreme Court Hon’ble High
Court,Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safeguard of environment from time to time.
12-The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended, and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 and all other applicable rules notified under E.P. Act 1986.
13- Unit shall comply with all the direction passed by Hon'ble NGT on dated 13.11.2018 in OA No.
317/2015 and OA No. 231/2014.
14- MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.
15- The quantity of recycled effluent after final treatment to be send to the Board monthly.
16- Industry shall send the records of energy meter reading installed on ETP and Flow meter reading
regularly on quarterly basis.
17- Unit shall comply Plastic Waste Management Rule, 2016 as amended and Solid Waste Rule, 2016 as
amended.
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18- The unit shall recycle as much water as possible within the plant before discharging it for treatment into
the ETP.
19- Unit shall comply with various Waste Management Rules as notified by MoEF & CC i.e. Solid Waste
Management Rules, 2016, Hazardous and Other Wastes (Management and Trans boundary) Rules, 2016, as
amended.
20-The industry shall ensure the time bound compliance of stringent norms as published by the UPPCB vide
office memorandum No. H 48273/C-1/NGT-83/2020, dated 27.02.2020 (available at URL uppcb.com/pdf/
uppcb_28022020.pdf) in compliance of The Hon'ble NGT order dt. 14.11.2019 in O.A. No. 1038/2018.
21- The unit shall submit test report of ETP outlet and Boiler emission from approved lab after operation of
unit.
22- Unit shall install PTZ camera and connected to UPPCB control room within 01 month.
23- Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.
24- The industry shall use only approved fuel as per CAQM direction no. 65.
25- The industry should ensure the operation of the air pollution control system (APCS) in such a manner
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.
26- The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the SPCB
and CPCB server.
27- The industry shall submit monitoring reports of all stacks and ambient air quality from a certified /
approved laboratory under E.P. Act 1986.
28- The industry shall obtain prior consents in the event of any addition of new emission generation sources
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with
section- 21/22 of air Act 1981 (as amended respectively).
29- The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme court
order.
30- Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of
Deptt. of Environment,forest and climate change and BG of Rs. 50,000/- be deposited within a months time
along with the proposal for proposed plantation.
31- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62-66 and other direction issued time to time regarding use of cleaner fuel.
32-  Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 regarding DG sets.
33-  Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.
34-  For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
35-  Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.
36-  In any circumstances production capacity will not be enhanced without prior permission (CTE) from
State Pollution Control Board.
37- All conditions imposed in earlier issued consent will remain the same.
38- Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H-16405/220/2018/02
dt. 16/02/2018.The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf.
39- Unit shall achieve emission standards of PM 80 mg/Nm3 (aim for 50 mg/Nm3) as per direction no. 62
of CAQM & AA (website caqm.nic.in)
40. For operation of DG set during GRAP when Air Quality Index (AQI) > 300, DG's will be allowed in a
hybrid/dual fuel mode (with 70% gas based fuels and 30% Diesel) with Retrofitted Emission controlled
failing which this CTO shall be deemed void.
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41. This CTO is valid for only fuel change. All other conditions as earlier CTO will remain same.
                                                                                    
                                                                                    

 CEO
C-1.

Copy to:
                                                                                    

Regional Officer, U.P. Pollution Control Board, Ghaziabad.
                                                                                    

CEO
C-1.
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FORM 1

CONSOLIDATED CONSENT & AUTHORIZATION
Application for consent for discharge/continuation of discharge under section 25/26 of the Water
(Prevention and Control of Pollution)Act ,1974 and for emissions/continuation of emission under section 21
of the Air (Prevention and Control of Pollution) Act, 1981 and for grant/renewal of authorisation for
generation or collection or storage or transport or reception or recycling or reuse or recovery or pre-
processing or co-processing or utilisation or treatment or disposal of hazardous and other waste under
Hazardous and other waste (Management and Transboundary Movement) Rules 2016 read with
Environment (Protection) Act 1986.
                   

                   
To , 
The Member Secretary,
U. P. Pollution Control Board,
Lucknow.
                   
Sir,
                   
I/We apply for Consolidated Consent to Operate and Authorization under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 noted under Environment (Protection) Act 1986 to make discharge/emission/disposal of hazardous and
other waste from
 SANJAY PRAKASH GARG for a period upto  5 years

                   
                   
                   
                   
                   
                   
                   

From , Dated

MEDICARE ENVIRONMENTAL
MANAGEMENT PVT LTD, C-21, PHASE-1, MG
ROAD, UPSIDC INDL AREA, GHAZIABAD
City:Ghaziabad
Block:Hapur
District:HAPUR

06/10/2023

2. The annexure, appendices other particulars and plans in triplicate are attached herewith.

3. I/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge.

4. I/We hereby submit that in case of change either of the point or the quantity of discharge or its
quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

5. I /We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period

6. I/We undertake to furnish other information within one month of its being called by the Board.
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Accompaniments:-

Yours faithfully,

Signature

Name of the applicant: SANJAY PRAKASH GARG

Address of the Applicant: C -21, UPSIDC, M.G
ROAD IND. AREA HAPUR U.P
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ANNEXURE TO FORM

                                                                                    
                     Existing		    Outlet
NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining
thereto shall be liable to be punished under the Act.
 
While filling this Annexure the applicant not concerned with any of the item shall state 'No concerned'
against the relevant one:

                                                                                    

                                                                                    

                                                                                    

                                                                                    
B. Give the list Products and By Product Details

                                                                                    

7. Is the industry/factory for which application is made
closed on Sunday/Holiday

No

8. State working days per year and working season for the
industry/factory

Jan to Jan

9.  a) Number of workers attending the factory shift wise &/
or per day :

65

b) Number of workers residing in the premises : 65

10. For local bodies only:-
a)	Present population :
b)	Population covered under regular sewer facilities :
c)	population having septic tank/Soak pit  facilities :
d)	Population covered by conservancy latrines :

11. For Industries Only:-

A. Give the list of raw materials

Raw Material
Name

Material Trade
Name

Qty Principle Use

Bio_Medical
Waste(Incinerable

)

BMW-Incinerable
Waste

6 Treatment

BMW- Autoclave BMW-Autoclave
Waste

3 Treatment

Pharma waste Expired Drugs 25 Treatment and
disposal

Fuel Details:-

Fuel Consumption
Others 0.250
Others 0.100
Diesel 0.001

Product Name Quantity
BMW-Incinerable waste 90

BMW Autoclave
45

BMW - Shreding Material 45
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C. Give the list of possible Inter-mediate Products:

                                                                                    

                                                                                    
Section A

ByProduct Name Licence Qty Installed Qty
Glass & Plastic 45 45

Name of Product Quantity per month

12. State daily quantity of water utilized :

Source Consumption Quantity
Domestic 2.0

Others(Plantation) 2.0
Others(Washing) 2.0

Industrial 6.0

13. A) State the hourly maximum and daily quantity of effluents arising from land/premises for which
the application is made:

Generation Waste Water Generation Quantity
Industrial 6.0

Others(Washing) 2.0

(B) State how measurement of rate and quantity are carried
out:

14. State whether storm water drains are kept separate from
Industrial / Domestic Effluents?

Yes

15. (a)Is domestic effluent allowed to get mixed in industrial
effluents?

No

16. (a)Describe if any treatment industrial or domestic effluent
or one for combined effluent is made.

Yes

If yes, state the process of treatment in brief

(b)Is the quantity of effluent emanating either without or
after treatment approved by the authority?

No

(c)If approved, furnish the authority (Two certified copies
to be sent)

(d)If any effluent from any shop/ shops toxic? If so
volume of this effluent

17. Is there any provision for disposal ?

Name Status (Already made) Status (proposed to)
Not Selected Yes Yes

18. State the area of land used for
	(a)Above in Hectares

0.3

19. Give the quantitative disposal of effluent in liters provided for the places mentioned below

Name Mode Mixed

20. Is there any provision for equalizing or made holding lagoons of tanks
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Note:-		
		1)		Furnish a copy of the analysis report of representative samples carried out by a competent laboratory
		2)		Methods of determination as approved by the Board will be followed for determination of above
mentioned parameters.

                                                                                    

Section A
                   

                   

Name Mode

Industrial 6.0
Others(Washing) 2.0

21. Is sufficient land available / can be made available? In
case pumping effluent: on lands have to considered.

No

22. (a)Give details of composition of Domestic / Industrial / Combined effluent in respect of the
Following

Name of Effluent Effluent before treatment Effluent after treatment
PH 8.72 7.38

Suspended solids(Total mg/l ) 378 61.5
Oil & Grease mg/l 8.5 2.4

BOD5 days 20 C mg/l 170.0 16.0
C.O.D mg/l 743.0 115.0

(b)Is the effluent toxic No

(c)State if the Industrial effluent is having With odour

(d)Is there any hidden change of temperature exceeding
10*c at any time

Yes

23. (a)Are facilities available with the applicant for carrying out the following test of the waste waters

Name Existing Proposed

(b)If yes, give details of equipments 10KLD ETP comprising of Collection,
Chemical mixing, Clarifier,
Sedimentation tanks , ACF, PSF

24. Has the land/premises, etc., for which the application is
made open?

Yes

Highly polluting material :

Toxic Organic Inorganic Microbilogical : Mixing Tank

25. State details for solid waste

Type of Solid
Waste

Composition Quantity Method of
Collection

Method of
Disposal

Existing

12. Fuel Consumption in Tonnes/day

Fuel Name Daily
Comsumpt
ion(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

LPG/PNG 250 Kg/Day

LPG/PNG 100 Kg/Day

13. Atmospheric Emission from each stack
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Total no. of stacks: 2

Material for construction of
Stack:

RCC , MS ,

Stack Attached to: Incinerator , DG Set ,

Height above ground level(in
metres):

30 , 3 ,

Height above roof(in metres): 27 , 2 ,

Stack Top: Round , Round ,

Inner dimensions (in meters): 0.6 , 0.1 ,

Gas quantity-m^3/hr: 4463.66 , 409.77 ,

Flue gas temperature 'C: 87.0 , 55.0 ,

Exit velocity of gas/sec: 7.8 , 9.1 ,

(a) Flue gas emission

Stack
No.

Type of
fuel

Quantit
y of
fuel/hr

Type of
firing

So2 Nox CO/HC Particul
ates

Others

2 LPG/P
NG

250 Automa
tic

112.3 0.01 45.6

2 LPG/P
NG

100 Automa
tic

(b) Process Emission

Quantity of
gas (in
Nm^3/hr)

So2 Co2 Analysis of
vent
hydrocarbon
s

Particulates
in mg/Nm3

Other
Specify

4463.66 68.5 45.6

409.77

(c) Particulate analysis :

(d) Chemical Composition(if available) :

14. Give details of flue gas sampling arrangements :

15. Give details of laboratory facilities available for
analysis of emission

:

16. Is there sufficient space available for installing air
pollution control equipment

:  Yes

17. Details of Air Pollution :-

Stack Name Equipment Name State

Incinerator Water Sprinkling System Existing

Incinerator Packed Bed Scrubber Existing

Incinerator Water Scrubber Existing

18. State the total quantity of air handled by ventilation equipments,specify size and no.of
equipments, installed or to be installed
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Equipment Name Equipment Size No. of equipments Status

Water Sprinkling
System

1 1 Install

Packed Bed
Scrubber

1 1 Install

Water Scrubber 1 1 Install

19. Give the following details

(a) Total investment in the factory and the year of
investment.

: Investment:-15000000
 Year of Investment is :-2003

(b) The estimated expenditure for implementation of
the scheme to control air pollution

:2000000

(c) Expenditure incurred to update progress
achieved(physical) for air pollution control, if any,
and the year/years of investment along with physical
progress achieved. The firm should give details of
action taken to date and the expenditure incurred and
the time required for the scheme.

:

(d) Annual operation and maintenance-cost of Air
Pollution Control Plant, if any

:  1200000

(e) Further action that is being taken up by the firm
to control air pollution.

:

20. Other relevent information, if any :

Signature

 Name and Address of the applicant on
behalf of : SANJAY PRAKASH GARG,C
-21, UPSIDC, M.G ROAD IND. AREA
HAPUR U.P

 Name and Address of the Firm on behalf
of which application is made : SANJAY
PRAKASH GARG,C -21, UPSIDC, M.G
ROAD IND. AREA HAPUR U.P
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Explanatory Notes for filing in form and the Annexure .
                   
 
 
The notes are given only for those items for which explanations is considered desirable .
 
Form-
 
 
1.	Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in
continuation of legal business as per Air (Prevention and Control of Pollution) Act,1981. lf the
land/premises belongs to the factory/ industry, say self
2.	Here mention the date up to which the consent is sought for.
Annexure to form-
 'Existing 'means that which is operation at the time of applying for consent .
'New' that which has been modified due to change in quantity and/or qua|ity of emission.
'Altered' means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.
Item 1 :	Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act ,1981 if
land/premises belong to the factory/industry say self .
Item 1(a)  : The industrtes are categorised based on the investment as follows : Major industry- having
investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupees
 In place of above criteria kindly give category as per latest notification
Item 2 :	Here give the registered name of the industry/institution factory/local bodies etc under which the
business is carried out.
Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.
Item 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon seas on.
Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The
above information can be had from representative Meterological centre .
Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for
each stack, emissions. Where ever stacks are not provided the shop floor specific concentration should be
reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as
organic matter ,metals ,non-metals , redioactive, substances, asbastos, silicates etc.
 
Item 17 : Here mention the detailed specifications of control system used or proposed to be used with
efflciency . Also furnish ihe layout of the control system with dimensions.
Item 18 : Here state the total quantity of ventilation air handled by equipments' such as roof extractors,
Evaporative coolers etc
                   
Additional Documents suggested for submission:
                   
 
1 :	Separate Demand Draft towards consent fee Water & Air .
2 :  Annual Report or certificate frorn Chartered Accountants in support of fixed assets,current assets and
current liabilities .
3 :	Layout plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal areas,
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air pollution control devices, hazardous waste treatment and disposal areast .
4 :  Manufacturing process flow sheet, with description note on the manufacturing process for each product .
5 :  Copies of latest consenVauthorisation/Environmental Impact Assessment Clearance .
6 :  Copies of SSI registration Letter of IntenV industrial licenses, clearances from the Department or any
other relevant document (ifapplicable) .
7 :  Copies of planning permission certificate issued by the local bodies/District Town & Country
Planning/Metropolitan Development Authorities .
8 :  Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Acts issued to the
Unit .
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Common General Information required for consent to operate under Water Pollution
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,
1981.
                   
1. (a) Full name of the applicant with address :  SANJAY PRAKASH GARG,C -21,

UPSIDC, M.G ROAD IND. AREA
HAPUR U.P
(Tel. No.) -

(b) Is the firm registered? : YES

(c) If yes, give the number & date of registration and
authority with whom registered.

:  CIN No. U24117TG1997PTC026555,

(d) Full Address of the registered office :

(e) Names, designation and full address of persons like
Partners, Managing Director/Manager etc.

:  SANJAY PRAKASH GARG
C -21, Phase I , UPSIDC, M.G ROAD
IND. AREA HAPUR - 245101 U.P
9971693775

(f) Under which category does the industry fall:
Large/Medium/Small Scale.

:  medium

2. Full name of the
Land/Premises/Institute/Factory/Industry/Local body
with address

:  MEDICARE ENVIRONMENTAL
MANAGEMENT PVT LTD

 Address:C-21, PHASE-1, MG ROAD,
UPSIDC INDL AREA, GHAZIABAD
 Tel. No.:06398657202-24446000
 E-mail :pintu.kumar@ramky.com

3. Give revenue /City Survey No. of the land/premises
for which the application is made:

:  District:HAPUR
 Town/Village:Ghaziabad
 City Survey no./Revenue Survey no.:
 Khata No.:
 Area in Hectares:0.3

4. State month and year in which the plant was actually
put into commissions or is proposed to be put into
commission:

:  January,2003

5. State the Civil/Military /Defence/industrial Estate etc.
under whose administrative jurisdiction the
occupiers/industrial plant is situated:

:  Civil

 District:HAPUR
 Corporation:UP State Industrial
Development Authority (UPSIDA) -
Industrial Land
 Village Panchayat
 Contonment:
 Defence Deptt:
 State Govt:Uttar Pradesh
 Prohibited areas:
 Others:

6. (a) State whether plant site has been declared as
prohibited area:

:  NO

(b) If yes, state the name of the Authority and furnish a
certified copy of the order under which the area has
been declared as prohibited area

:  -
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION

New Delhi, the 17th April, 2015
S.O.1142(E).- In exercise of the powers conferred by sub:seotion (1) and clause (v) of sub-section (2) of

section 3 of the Lnvironment (Protection) Act, 1986(29 of 1986) read with sub-rule/ 4) of rule 5 of the EnVU'0l1.H1ent
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments to the notification of
the Government of India, in the Ministry of Environment and Forests number S.0.1533(E), dated the 14th September,
2006 after dispensed with the requirement of notice under clause(a) of sub-rule(3) of the said rule 5 in public interest,
namely:-

In the said notification, in the Schedule, after item 7(d) and the entries relating thereto, the following item and
entries shall be inserted, namely:-

(1) (2) (3) (4) (5)
"7(da) Bio-Medical Waste Treatment - All projects -

Facilities

[F. No. 3-9/2014-IA.III]
MANOJ KUMAR SINGH, Jt. Secy.

Note:- The principal rules were published in the Gazette ofIndia, Extraordinary, Part II, Section 3, Sub-section (ii) vide
notification number S.O. 1533 (E), dated the 14th September, 2006 and subsequently amended as follows:-
1. S.0.1737(E) dated the I Ith October, 2007
2. S.O. 3067(E) dated the 1st December, 2009
3. S.0,695(E) dated the 4th April, 2011
4. S.0.2896(E) dated the 13th December, 2012
5. S.0.674(E) dated the 13th March, 2013
6. S.0.2559(E) dated the 22nd August, 2013
7. S.O. 2731(E) dated the 9th September, 2013
8. S.O. 562(E) dated the 26th February, 2014
9. S.0.637(E) dated the 28th February, 2014
10. S.O. 1599(E) dated the 25th June, 2014
11. S.O. 2601 (E) dated 7th October, 2014
12. S.O. 3252(E) dated 22nd December, 2014
13. S.O. 382 (E) dated 3rd February, 2015
14. S.O. 811(E) dated 23rd March, 2015
15. S.O. 996(E) dated 10th April, 2015.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-l l 0064
and Published by the Controller of Publications, Delhi-ll0054.
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